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O.A. No. 46-4 of 2(M, 

Order dated: 07.10.2009 

('('-)R AINC 

Hon'ble Mr. j ust' p K. 'thwik-q ic 	 Lbpr(j) 

Hon'ble Mr. C.R.Mohavatra, Member (A) 

Thl's 0,A.. lixq been filed by the appllUuit for 

issuing two directions to the Respondents for considening 

the Tegullcuuiation of his service in the post of LSG, as 

evidenced by Annexure-AJ I and. the clarification order made 

at Annexure-AJ2. His promotion was on teinpc~raryilad hoc 

basis. If SO, as Per the rule a person working in the LSG 

cadre could be promoted to IISG-11 0111y after C-0111PIC60.11 Of 

three years Of regidar sen'tce. Hence, the Dep,-utnent has 

issued Annexitre-A/8 letter U*i which it is stated that sM*,ce the 

applicant has not got three years of regular semice 'in the 

feeder category, lie is not entitled forpTOM-0ti011 to the post 

of HSG-11. Aggrieved by Annex-ure-AJ8 md the no-n-

Tegulcqmiation of the appllcant In. the post Of LSG, he has 

filed the present 0, A. 

2. 	We ha~ve heard Mr. K.C.Kanu-ngo, Ld. Counsel 

appeanng for the applicant and. Mr. S.B.Jena, Ld. Additional 

Stand-mg, Counsel.,,--ippeRning f.-'()T the Respoiidents on notice. 



We have also perused the documents produced before thiss 

Tribunal.. 

3. 	Admittedly, 	per the PTO-n-10110n rule, it is 

mand-atory that a candidate working In LSG cadre should 

h,ave three years of regular service in that cadre foT 

promotion to the post of 	A.,; per Annexure-Ail. and 

A/'.'-', the applicant was- promoted, OT rather woTking as L SG 

only on ad hoc/tempor,,wy basis 

4, 	In. the ;kOve CiTcumstances, we are not inclined 

to allow the second prayer of the ('--).A. However, we -ire 

directing the Respondent No."2: to reconsider Annexure-AJ7 

representation with regard to regularization of semice of the 

applIcant in the cadTe of L.S(3' w,e.f the date of his 

officiating as LSG -,md pass- RPPTOI)n'atC. orders within a 

reasonable time, at my rate,, within 30 days.from the date of 

receipt of a copy of thisOTdcr. 

5. 	With the above order, the O.A. is disposed. of. 

No costs. 

M. E 	 MEMBER(J) 
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